FORM-A
PUBLIC ANOUNCEMENT
(Under Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF SUR EXTINGUISHERS PVT LTD

RELEVANT PARTICULARS
Name of the corporate person SUR EXTINGUISHERS PVT LTD
Date of incorporation of corporate person 05/10/1977
Authority under which corporate person is incorporated /

. Ministry of Corporate Affairs -ROC Kolkata I
registered

Corporate identity number / limited liability identification

[U29193WB1977PTC031187
number of corporate person

\Address of the registered office and principal office (if any) (163, Acharya Jagadish Chandra Bose Road,
of corporate person [Kolkata, West Bengal, India, 700014

Liquidation commencement date of the corporate person 27/03/2026

Ms. B Akhila

1st Floor, No 80, 5th Cross, 2nd A Main,
Subashnagar, T.C. Palya Main Road,
Name, Address, e-mail address, telephone number and Bhatarahalli, Bangalore, Karnataka-560049
registration number of the Liquidator ip.akhilabolla@gmail.com

IPh No. +91-7386788418

Reg No.: IBBI/IPA-002/1P-N01259/2023-
2024/14315

Last Date for Submission of Claims 26/04/2026

Notice is hereby given that the SUR EXTINGUISHERS PVT LTD has commenced voluntary liquidation on
27% March, 2026.

The stakeholders of SUR EXTINGUISHERS PVT LTD are hereby called upon to submit a proof of their
claims, on or before 26" April, 2026, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Ms. B Akhila

Voluntary Liquidator in the matter of SUR EXTINGUISHERS PVT LTD
Registration No: IBBI/IPA-002/IP-N01259/2023-2024/14315

Date: 28™ March, 2026

Place: Kolkata
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APPENDIX IV [See Rule 8(1)]
POSSESSION NOTICE

&orel 8@ Canara Bank-A

Y r—

[Section 13(4)]
(For Immovable Property)

REGIONAL OFFICE : DURGAPUR
Jinta Enclave, Near Dairy More, Sagarbhanga, Durgapur, Pin - 713 211.

Whereas :
The undersigned being the Authorized Officer of the Canara Bank under
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act") and in
exercise of powers conferred under Section 13(12) read with Rule 3 of the Security
Interest (Enforcement) Rules 2002, issued a Demand Notice Dated 20.01.2026
calling upon the Borrower Mr. Samar Kumar Pandit, S/o. Mr. Jyotish Chandra
Pandit, residing at Shreepati Apartment 2nd Floor, 203/B Sukanta Pally 1,
Rupnarayanpur, West Bengal, Pin - 713 364 (hereinafter referred to as
“Borrower”) and Mrs. Moumita Chakraborty Pandit, W/o. Mr. Samar Kumar
Pandit, residing at Shreepati Apartment 2nd Floor, 203/B Sukanta Pally 1,
Rupnarayanpur, Pin - 713 364 (hereinafter referred to as “Jt. Borrower /
Mortgagor”) o repay the amount mentioned in the notice, being Rs. 19,58,155.22
(Rupees Nineteen Lakhs Fifty Eight Thousand One Hundred Fifty Five and Paise
Twenty Two only), within 60 days from the date of receipt of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him /
her under Section 13(4) of the said Act, read with Rule 8 & 9 of the said Rule on
this 27th Day of March of the year 2026.
The Borrower in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of Canara Bank for an Rs. 19,58,155.22 (Rupees Nineteen Lakhs Fifty
Eight Thousand One Hundred Fifty Five and Paise Twenty Two only) and interest
thereon as per demand notice dated 20.01.2026.
The Borrower’s attention is invited to the provisions of Section 13 (8) of the Act,
in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Property 1 : All those part and parcel of Flat No. 2038 1575 Sq.ft. (super built),
1260 Sq.ft. (Covered Area) on 2nd floor along with 3 (Three) Nos of Two wheeler
parking measuring super built up area 60 Sq.ft. and 2 (two) Nos of Four wheeler
Parking measuring super built up area 240 Sq ft. in Shree Pati Apartment in Bastu
land measuring 4 Katha, J.L. No. 38 in part of R.S. Plot No. 176, L.R. Plot No.
323, L.R. Khatian No. 914, 134, 58, 142 & 56 sitauated at Sukanta Pally -1 behlnd

ram , Mouza - S.

Salanpur, A.D.S.R - Kulti as per Deed No. 4950/2021 Shree Pati Apanment is
bounded and butted by : North - Plot No. 176, South - Plot No. 176, East - 16
ft Wide Road, West - Plot No. 184.

Property 2 : Allthose part and parcel of Shop No. G/2 120 Sq.ft (super built) on
Ground Floor in in Shree Pati Apartment in Bastu Land measuring 4 Katha, J.L.
No. 38 in part of R.S. Plot No. 176, L.R. Plot No. 323, L.R. Khatian No. 914, 134,
58, 142 & 56 sitauated at Sukanta Pally -1 behind Guruduara, Rupnarayanpur
Gram Panchayat, Mouza - Ranagamatia, P.S. - Salanpur, A.D.S.R. - Kulti as per
Deed No. 4888/2021. Shree Pati Apartment is bounded and butted by : North-
Plot No. 176, South - Plot No. 176, East - 16 ft wide Road, West - Plot No. 184.

Date : 27.03.2026 Authorised Officer
Place : Rupnarayanpur Canara Bank

SIERFAL  pROTECTING INVESTING FINANCING ADVISING
ted

Aditya Birla Capital

Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266.
Branch Office: Room No. 401, 4th Floor, Camac Square, 24, Camac Street,
Kolkata - 700016

“APPENDIX- IV-A” [See proviso to Rule 8(6) of Security
Interest Enforcement Rules, 2002]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd.
vide the scheme of amalgamation dated 11.03.2024, duly recorded in the Order passed by the
National Company Law Tnbunal Ahmedabad on 24,03.2025, all acl\ons \nmated by Aditya
Birla Finance Ltd. under th

\

FORM G VERSION-2)
INVITATION FOR EXPRESSION OF INTEREST FOR

FOl
PUBLIC ANDUNCEMENT
14of the an

(Under Reg Board of India

)

fixed asses are located available with the RP.
5. senvices [ NA.

‘Quaniity and value of main products /| As per the las! available Audited Financial Stalements
services sold inlast financial year for the FY 2016-17, Revenue from operations was
Rs. 64550000

>

[Under Board of India (Voluntary Liguidation Process)Regulations, 2017
e AIN 5z
s RELEVANT PARTICULARS : SUR EXTINGUISHERS PVT LTD AR | ecnertomoron:
1. | Name of the corporate debtor Sen Holdings Private Limited ol RELEVANT PARTICULARS
along with PAN & CIN/ LLP No. PAN: AAHCS3224L 1[Name of the corporate person __[surExTinGuisherspvo | | JAIN RESOURCE RECYCLING LIMITED

CIN: UST120WB1996PTCO77312 2[Date of moorporation of

2 [ Adress of the registered office 85, 5 N Banerjee Road, Kolkala, West Benga, corporate person os110/1977 (Formerly known as Jain Resource Recycling Private Limited)
India, 700014 3[Authority under which corporale | Ministry of Corporate Affairs - ROC CIN: L27320TN2022PLC150206

3 [URL of websie htiosishol person is incorporated/registered _|Kolkata | Office: The Lattice, Old no 7/1, New no 20, 4" Floor, Blshog Ezra

4 [ Details of place where majory of No Geals about the whereabous of Fxed Asseisare | | #] Corporate idendy number/iimiled Sargunam Road, Kilpauk, Chennai, Tamil Nadu, India, 600010

liability identification number U29193WB1977PTC031187
of corporate person

5[Address of the registered office
and principal office (if any) of
corporate person

Tiquidalion commencement date

763, Acharya Jagadish Chandra Bose
Road, Kolkata, West Bengal India,
700014

o

NOTICE OF POSTAL BALLO

NOTICE of Postal Ballot (“Notice”) is hereby given to the Members of
JAIN RESOURCE RECYCLING LIMITED (‘the Company’), pursuant
to the provisions of Sections 108 and 110 of the Companies Act, 2013,
read with Rule 20 and Rule 22 of the Companies

financial stetements (with schedules) of | are available. These Financial Statements, including
two years,lsts of creditors are Creditors List, can be obtained by emaiing to the RP
available at URL: at senholdings
Eligibilty fo resolution applicants under | Can be obtained by emailing to the RP at
section 25(2)(h) ofthe Code is senholdings.sipi@gmailcom

avallable at URL:

ipl@email.com

3

7| Number of employees/ workmen Not Known of the corporate person 27/03/2026 (“the Act’),
8. | Further detais including last available | The Audited Financial Statements for the F'Y. 2016-17 | [7[Name,Address e-mail address, —|Ms. B Akhila

telephone number and registration
number of the Liquidator

st Floor, No 80, 5th Cross,2nd A Main,
Subashnagar,T.C.Palya Main Road,
Bhatarahalli, Bangalore, Karnataka
560049, ip.akhilabolla@gmail.com

Ph No. + 91-7386788418 ,Reg No.:IBBI/
IPA-002/IP-N01259/2023-2024/14315

and Administration) Rules, 2014, as amended (‘the

Rules") read with the General Circular Nos. 14/2020 dated 08" April,

2020, 17/2020 dated 13" April, 2020, 11/2022 dated 28" December,

2022, 09/2023 dated 25" September, 2023 and the latest one being

General Circular No. 09/2024 dated 19" September, 2024, issued by

Ihe Mlmstry of Corporate Affairs (‘MCA Circulars”), Regulation 44 of
and

8| Last Date for of Clair

B

Last date for receiptof expression
of interest

Tuesday, 10th March, 2026

Notice is hereby given that the SUR EXTINGUISHERS PVT LTD has
voluntary liquidation on 27th March, 2026.

[ Date ofissus o provisional fst of
prospecive resolution applicants

Last date for submission of objections (o
provisiona st

.| Date of issue of final list of prospective
resolution applicants

Date ofssue ofnformation memorandum,
evaluation malrix and request for resoluion

Monday, 16t March, 2025

Saturday, 21st March, 2026

‘Thursday, 26th March, 2026

=

Tuesday, 31st March, 2026

15, Last date for Thursday, 30th April, 2026
6. | Process email d fo submit Expression | senholdings.sipl@gmai.com
of Interest
17. Details of the corporate deblor's Not Known
registration status as MSME.

Mr. Anup Kumar Singh Resolution Professional Sen Holdings Pvt. Ltd.
|BBI/IPA-001/IP-P00153/2017-2018/10322
AFA Valid till: 31/12/2025 Suite 1B, 1st Floor, 22/28A Manoharpukur Road Kolkata-700029,

Date and Place: 27th February, 2026, Kolkata West Bengal, India

The stakeholders of SUR EXTINGUISHERS PVT LTDare hereby called
upon to submit a proof of their claims, on or before 26th April, 2026, to the
liquidator at the address mentioned against item 7.
The financial creditors shall submit their proof of claims by electronic means only.
All other stakeholders may submit the proof of claims in person, by post or
by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Ms. B Akhila
Voluntary Liquidator in the matter of

Date : 28th March, 2026 SUR EXTINGUISHERS PVT LTD

Place : Kolkata Registration No: IBBI/IPA-002/IP-N01259/2023-2024/14315

Board of India (Listing Obligations and
Dlsclosure Requirements) Regulations, 2015 (“SEBI Li:
Regulations”), Secretarial Standard on General Meetings ("SS-:
issued by the Institute of Company Secretaries of India and any other
applicable law, rules and regulations (including any statutory
modification(s) or re-enactment(s) thereof, for the time being in force
and as amended from time to time), that the Resolution(s) as set out
below are proposed for consideration by the Members of the Company
for passing by means of Postal Ballot by voting through electronic
means (remote e-voting)only.

SALE NOTICE UNDER THE INSOLVENCY AND BANKRUPTCY CODE/2016
EPITOME PETROCHEMICAL PVT LIMITED (IN LIQUIDATION)
CIN: U24249WB2007PTCH17196;

Registered Office: 7 PRAFULLA SARKAR STREET KOLKATA WB 700013, India
(Acompany under liquidation process pursuant to an order dated 2nd August, 2023
passed by Hon'ble NCLT, Kolkata Bench)

Offce of the Liguidator: 1612, Temple Gardens, New Alipore, Kolkata - 700053, India

i Ltd. ("Epitome" o )
icy Codo, 2016 (16"

S. Items Resolution
No. Type
To approve the payment of remuneration Special
payable to Mr. Kamlesh Jain (DIN: 01447952), | Resolution
ing Director of the Company for the
Financial Year 2026-27

2. | Approval of re-designation and remuneration Ordinary
of Mr. Atul Pareek as Whole-Time Director of Resolution
Jain CY Circular Solutions Private Limited
(Subsidiary Company)

3. | Approval for utilisation of IPO funds under Special
“General Corporate Purpose” head towards Resolution
repayment of unsecured loan

4. | To approve the amendment of Articles of Special

of the Company Resolution

Order of the Hon'ble National Company Law Tribunal, Kolka'a Bsnuh dated August 2, 2023 and Mr.

Notice of gi BC

pursuant i
iquidation

KOTAK MAHINDRA BANK LIMITED

Registered Office: 27, BKC, C-27, G Block, Bandra Kurla Complex, Bandra

(East), Mumbai - 400051 Branch Office: 2nd Floor, Ambadeep Building, KG

Marg, New Delni — 110001 Also at: 4th Floor, D Block, 22, Camac Street,
Kolkata—-700016, Number- L 038137

Process) Regulations, 2016, amsmeennghe\damsrwarm 2026inviting EOI, Bid Application Formand
Annexures together it relevant documens from prospecive bidders ierested n parcpatig i E-
Auctonforpurchase o .
where is basis", a5 is whal s basis, “whateve thre i basis and “10 tecourse basi” 5ids (o bo

In compliance with the aforesaid MCA Circulars, the Postal Ballot
Notice has been sent through electronic mode to those Members
whose e-mail addresses are registered with the Company, Registrars
and Transfer Agents or Depository/ Depository Participants. The
communication of assent or dissent of the Members would take place
only through the remote e-voting system If your e-mail address is not

gi with the Company/D please follow the process
provided in the Notes to receive this Postal Ballot Notice.

POSSESSION NOTICE
Notice Regarding Possession of Inmovable Property u/s 13(4) of SARFAES| Act, 2002
riw. Rule 8 (1) of Security Interest (Enforcement) Rules, 2002
Whereas, The undersigned being the Authorised Officer of Mis. Kotak Mahindra Bank Ltd. under
Securitisation and Reconstruction 07 Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 20 sections 13 (1 Rule3
of the Secumy Interest 1Enf0rcement) Rules, 2002 issued a Demand Notice dated 24th
December, 2025 calling upon the parties (1.) M/s Nandan Saha Steel Pvt Ltd. (Borrower);
(2) Mr. Nandan Saha (Guarantor and Mongager), (3 ) Smt. Sutapa Saha (Guarantor and
and (4.) Smt.
mentioned in the notice being Rs. 15,55,99, 108 65 (Rupees Fifteen Core Flﬂy Five Lakhs
Ninety Nine Thousand One Hundred Eight and Sixty Eight Paise Only) outstanding as on
th further

rates upon the 'oonng of compound interest from 23rd December, 2025 till it's realization
{ ¢

The having failed to repay the amount,
notice i hereby given to the borrowerlguarantorimortgagor and the publc n general that the

stipulated and the highest sligible bidder therefrom willbe declared by then as the 'fim bidder. The E-
il Net vi

perthe details stated hereunder
SALE OF SET OF ASSETS COLLECTIVELY REPRESENTING LAND & BUILDING AND PLANT &
MACHINERY UNDER REGULATION 32(c) OF THE INSOLVENCY AND BANKRUPTCY BOARD OF
INDIA (LIQUIDATION PROCESS) REGULATIONS, 2016 BY E-AUCTION ON
20 APRIL 2026 BETWEEN 11:00 AM AND 1:00 PM
Set of assets to be Reserve|  EMD
sold collectively Price | (Rsinlacs)
(Rs | [at10%of
in lacs) |Reserve Price]
|99 years leasehold land (lease commencing| 404.20

Incremental
bidding value
during E-Auction
(Rs in Lacs)

Tumlabung, Ranipool, East Sikkim - 737135.
(dis-joint plots and under re-measurement by
government authority)

Land consisting of 14000sq ft prefabricated factory
shed, 2000  mshed Adnin ok, 5005411

powers conferred on him under Section 13(4) of the SARFAESI Act read with Rule 8 Security
Interest Enforcement Rules, 2002 on this 25th day of March of the year 2026.

the charge of Mis. Kolak Mahindra Bank L. for an amout of Rs. 15,5599,108.68 (Rupees
Fitaan Coo iy Five Lok NinstyNins Thousand On Hundred Eight snd Sy Eight

The aonower/suaramorqs;/Mongagor(s) attention is invited lo prov\s\or\s ot sub secton ®)of

of Securty Interest Act 2002, in relation to lhe mortgaged properties, \ncludlng lhe Sale of the

Section 13 oftheAct,
Description of Mongage property

apital Ltd,
2013 Accordmgly‘

230 & 232 of C
this sale notice s being publlshed byAditya Biria Capital Ltd (‘ABCL’)
E-Auction Sale Notice for Sale of Immovable Assefs under the Securiization and
Reconstuction of Financal Assets and Enforcement o Securty nerestAct, 2002 read wih
Jos 2002 (840f2002)

P y

(s) that the below-described immovable property to the Secured Creditor,
the Symbolic Possession of which has been taken by the Authorized Officer of Aditya Biria
Finance Limited (now amalgamated with ABCL), the Secured Creditor on 25.02.26, will be sold
through E-Auction on "As is where is", "As is what is", and "Whatever there is" on
28.04.2026 for the recovery of Rs. 3,74,82,365.79/- (Rupees Three Crores Seventy-Four
Lakhs Eighty-Two Thousand Three Hundred and Sixty-Five and Seventy-Nine Paise
Only) as on 17.12.2025, (excusive of TDS Calcualon end Pre-Payment Charges, s
applicable) and further interest and other il the date of

Secured Creditor Adiya Bitla Finance Limited (now amalgamated with ABCL), the Secuved
Creditor from Borrowers, Co-Borrowers and Mortgagors namely M/s. Orion Tradecom Private
Limited, Mr. Jagdish Kamal Gulati, Mrs. Sangita Gulati, Mr. Mohit Gulati, and Mr. Raghav
Gulati.

follows: Property 1 Talbanda, J.L No. 28, RS No.s 104,
&105,Touzino. 1213, appertaining o RS Khatian no. 319 , LR Khatian No. 1847, underR.S &
LR Dag Nos. 194, 195, 199, 201 & 202/ 705, PS Ghola, within the limis of Bilkanda | Gram
Panchayat, District 24 Parganas (North), owned by Sri Nandan Saha A) Al that the part and
parcel of the land measuring about 3 cottahs 12 chittacks be same a ittle more o less forming
part of RS. Dag no. 201 & 202/ 705 under RS Khatian No. 319 in Mouza ~Tabanda., J.L No. 28,

5000sqft! RCC
onns(mcnongudown intemal roads, walls et

BB 1000KVA Transformer, Electric Distribution
panel and 300KVAEmesron UPS.
Relevant Due Dates for E-Auction of the Blocks of Assets as uploaded on 28 March 2026
Type of Event |

Site/Plantinspection by Prospeciive Bidders upto

Last Date for fumnishing Eamest Money DeposTt (EVID), deciaration of eligibiity U7s 29A| 16 April 2026
and documensir

Date of E-Aucion

Timeline

{20 April 2026

The major i
a) The sale will be subject to orders of the Hon'ble NCLT, Hon'ble NCLAT, Hon'ole High Courts, Horible:
Supreme Court of India and the provisions o the Insolvency and Bankruptcy Code, 2016 along with
Regulations framed thereunder including guidelines released by the IBB. Interested parties should
" 881, In "
g

R.SNo.s 104, 8105, Touzino. 121 the limits of Bilkanda L (As
per deed no. 7700 of 2002) AND B) All that the part and parcel of the land measuring about 2
cottahs 15 chittacks be same a little more or less forming part of RS. Dag no. 201 & 202/ 705
under RS Khatian No. 319 in Mouza ~Talbanda., J.L No. 28, R.S No.s 104, &105, Touzi no. 1213
PS Ghola within the limits of Bilkanda | Gram Panchayat, (As per deed no. 7701 of 2002) AND
C) Al that the part and parcel of the land measuring about 11 cottahs 13 chittacks 27 Sq ft. be
same a little more or less forming part of RS. Dag no. 194, 195 & 199 under RS Khatian No. 319in
Mouza ~Talbanda., J.L No. 28, R.S No.s 104, &105, Touzi no. 1213 PS Ghola within the limits of
Bllkanda | Gram Panchayal, (As perdeed no. 7702 uf 2002) Aggregaiing oAl tat e part
parcel

All terms and conditions of the E-Auction Process Information Document including all adﬂendums:
i i this S:

Notice. iquidator
b)ltis clarified that this is ot an offer document.
) E - Auction will be conducted on "As on where on basis”, "As is where is basis", "As is what is basis",
“Whatever there is basis" and “No recourse basis". Such sale would be without any kind of warranties

andindemnites from the Liquidator.

) Interested peries are requested to subrit thelr EOls, appication, affcai, undertaiing e n he

Hovza Tabanc, L No. 28, RS No. 104, 4105, Tovang 1213appenalnlng o RS Khatian
No.319, LR Khatian 1847, under RS & LR Dagno.ofRS. Dag no. 194, 195,19, 201 8 2021705,

PS Gholawili th i o Bikenda | Gram Panchayat, (e ot deed o 7700, 7701 & 77021
2002), Distict 24 Parganas(North) owned by Nandan Saha together with ll with all_existing
buildings and slruclures thereon and buildings ar\d structures as may be erected /constructed

Rs. 4,11,62,400/- (Rupees Four Crores Eleven Lakhs Sixty-Two Thousand Four Hundred
Only) and the Eamest Money Deposit (EMD) for the property will be Rs. 41,16,240/- (Rupees
Forty-OneL ousand ty Only).

of the immovable property:

“All that Flat No.10A, measuring about 1041.33 Sq. Meter on the 10th Floor, together with a
covered/uncovered car parking space on the basement of the building named and known as
“Ashoka Towers” built and constructed at or upon the plot of land measuring about 1 Bigha, 7
Cottahs and 3 chittacks in Mouza Ballygunge under P.S. Karaya lying and situated at municipal
premises no.11A, Palm Avenue under municipal ward no: 65 within the limits of Kolkata
municipal corporation.”

For detailed (em\s and conditions of the sale, please refer to the link provided in Secured
Credito

"

Auciion-under—SARFAESI-Act,aspx or https://saﬂaesi.auctionliger.nei
Known encumbrance: NIL
Date - 28.03.2026

Place - Kolkata

Authorized Officer
Aditya Birla Capital Limited

there upon an) the date of d all additions thereto and all

fixtures and funiture’s and plant h fastened to

anything attached to the earth, both present and future, bounded as under:- On the North:
d

Pr i th
£ - Auciion process along with Bid application and other forms can be downloaded from the websie
https:/ibaanknet,.com!

) The E-auction il the scheduled 11:00AM and 1:00 PM

‘extension of five minutes each.

9

h) Prospective bidders are required to fumnish EMD in terms of the E-Auction Process Information

Darsantafer completonof Due Digene o e satifoton.The prspecve idders a o
dule [0 the IBBI (Liquidation) Regulations,

Boundary wall then others property On the South: Boundary wall d abutting
Road On the East: Boundary wall then others property On the West: Boundary wall then ofhers
property Property-2 Al that land measuring about 131.20 decimal, be the same a little more or
less, forming part of R.S. & LR. Dag Nos. 353, 354, 355, 356, 357, 358, 359 & 360 under R.S.
Khatian Nos. 429, 513, 516, 517, 114, 580 & 229, L.R. Khatian Nos. 1429 & 720/1 in Mouza -
Baikara, J.L. No. 52, Touzi Nos. 3526 & 17, P.S. Gaighata, within the ambit of Fulsara Gram
Panchayat, District 24 Parganas (North), PIN: 743245, owned by Smt. Sutapa Saha and Sri
Nandan Saha , together with buiding with structures attached fo the earth or permanently
fastened to anything atiached to earin, both present and future and all easamentary rights
allached together with structure, fitings attached thereto including but not limited to present
constructed area of a four storied RCC building measuring about 6496 . ft., Shed-1 measuring
2800054, fi, Shed: i, 2storied RCC 1000sq. ft&
Electrical Rooms RCC raofed measuring 1500 sq. ft. and s bounded as under: Boundary of the
aforesaid property: On the North: By Boundary Wall then others property On the East By
Bound: On the South: y

property On the West: By Boundary wl then others property

Date: 28.03.2026
Place : Kolkata

Authorised Officer,
For Kotak Mahindra Bank Limited

SHRIRAM

Asset Reconstruction

Lender/Asslgnnr Truhome Finance Limited(Formerly Shriram Housing Finance Ltd.
egal Heirs/Legal

assets of the Obligor U/ 13(4) of the Act.

SHRIRAM ASSET RECONSTRUCTION PRIVATE LIMITED

(Acting in its' capacity as Trustee of various SARPL Trusts)
Regd. Office: Shriram House, No.4, Burkit Road, T. Nagar, Chennai —
Guild House, Phoenix Market City, LBS Marg, Kurla (West), Mumbai-400070, Phone No-1800 120 2389; contact@truhomefinance.in

DEMAND NOTICE U/S 13(2) OF THE SARFAESI ACT-2002
Under Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
Read with Rule 3(1) Security Interest (Enforcement) Rules, 2002

Notice is hereby given to the public in general and in particular to the Borrower/s, Mortgagor and Guarantor/s that the below described immovable properties mortgaged/ charged to
secured creditor Shriram Asset Reconstruction Private Limited, acting in capacity as Trustee of various SARPL Trust [pursuant to assignment of financial assets vide registered
Assignment Agreement Dated 30/09/2025] (hereinafter referred to as “SARPL") under Section (5) of the SARFAEI Act have acquired the financial assets pertaining to various borrowers
including the borrowers mentioned herein below together with the underlying security interest created thereof along with all the rights, title and interest thereupon from /Original

tgagors/Ct (herein after referred as “Obligor”) mentioned hereunder had availed financial assistance from
M/s_ Truhome Finance Limited(Formerly Shriram Housing Finance Ltd. (original lender/Assignor) as per loan agreement. Consequent to the default in repayment of and principal amount
as per due dates. The loan account/s has/have been classified as Non-Performing Asset (NPA) in accordance with the directives/guidelines issued by RBI also as per the provisions of the
Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (in short SARFAESI Act). The authorized officer of Assignee/ Shriram Asset
Reconstruction Private Limited and in exercise of powers confirmed U/s 13 (12) of the Act read with Rule-3 of Security Interest (Enmmemenn Rules, 2002 had already issued Demand
Notices on respective date mentioned herein below under Section 13(2) of SARFAESI Act calling upon the tgag
Representatives listed hereinunder to pay the amount mentioned in the notices together with the further |meres1 at camractual ra\e on me amoum mentioned in the respecnve notices,
incidental expenses, cost, charges etc. until the date of payment within 60 days from the date of receipt of
Limited falling which SARPL will take necessary action under the Provisions of the said Act against all or any one or more of the secumd assets including taking possession of secured

600017 . Corporate Office: Unit No. FF-A-05, A Wing , First Floor, Art

egal heirs/ Legal

ignee/ Shriram Asset

The Notices issued tothem on through Indian Post at their last
copies of sai are with the

of time available, to redeem the secured assets.

Assignor, if Obligor so desire, may collect the respective copy from on any working day during normal working hours. The
Borrowers/Co-borrowers/Guarantors/ Legal Heirs/Legal Representatives/Mortgagors' attention is invited to provisions of Sub-section (8) of Section (13) of the SARFAESI Act, in respect

Interms ofthe Povisions o the Section 13/13) f the sid act you ae hreby prohibied rom ansfering, eier by way of sl lease o therwie (otherthen nthe m)rma\ course of your

they are hereby informed by way of public notice about the same. The

Date : 28-03-2026

business), any of tgaged prior ne SARPL.
Laag #f:&“g‘.h:ﬁ;"‘e' Name & Address of the Borrower/Co Borrower/Guarantor Dn';'{:fgdk':‘:’;:f:‘ Ldisn (he' s"""’".‘*““
Loan Number/s - 1. Late Mr. Vikram Singh S/0 Mr. Brijnandan Singh (Deceased Borrower) Through NPA Date: All part and parcel of mortgaged property
SLPHRAIP0000319 its legal heirs 03/11/2024 bearing Residential Plot No. 840, on part of
Original Lender: House No. 102, Bapu Nagar, Zone - 2, Sector-11, Khursipar, Bhilai, Dist. Durg, CG diverted Khasra No. 2/2, Renumbered as
Truhome Finance ~490011, Mobile No - 9826105242 Notice Date & | Khasra No. 2/21, Kalpvriksha Vilas, Mouja
imited( y AlsoTo: L il Amount: Kolar, P H. No. 04, R..C. - Khorpa, Tehsil
Shriram Housing Mrs. ‘0 Late Mr. House No.102, Zone— | 17/02/2026 fora | Abhanpur, District Raipur, Chhattisgarh,
Finance Ltd.) 2, Sector—11, Khursipar, Bhlai, msn Dnrg, CG-490011, sumofRs. | admeasuring 4022 Square feet. Property
SARC Trust Detail: NisoTo: 2. Mrs. 3,268,054 (Rupees | Bounded by:North: Plot No. 841, South: Plot
SARC Trust-5 House No. 102, Bapu Nagar, Zone- z Semnr 11, Khursipar, Bhilai, Dist. Duru CG- | Threelags | '\o-839.West Road, East: PlotNo.833

490011, Mobile Number- 9826105242, Twenty Eight

All Also R/o: Late Mr. Vikram Singh S/o Mr. Brijnandan Singh (Deceased | Thousand and

Borrower) Fifty Four Paisa

Mrs. Ni i W/o Late Mr. Vi ingh (Co-ht ) Only) as on

Legal Heirs of Deceased Borrower 17/02/2026.

Plot No. 840, on part of diverted Khasra No. 2/2, Renumbered as Khasra No. 2/21,

Kalpvriksha Vilas, Mouja Kolar, P. H. No. 04, R.I.C. — Khorpa, Tehsil Abhanpur,

istrict Raif i 490011,

Place : Raipur Sd/- Authorised Officer- (Shriram Asset Reconstruction Private Limited)

Acting in its' capacity as Trustee of various SARPL Trusts

dl
2016, that they are eiigible u/s 29A of The \nsolvency and Bariauptcy Code, 2016 and tht f they are
,thei ccordingly,
ineligible u/s 29A of The Insolvency and Bankrupicy Code, 2016 in accordance with ciause 1 (120) of
Schedule | to BB (Liquidation) Regulations, 2016. The fim bidder, as declared by the e-auction
platform, will be required to make his balance payment in terms of clause 1(12) of Schedule | to 1881
(Liguidaion) Regulations, 2016, faiing which his EMD wil be forfeited. EMDs of unsuccessful and

IJEMD

Sdi-
Anubrata Gangoly, Liquidator

Epitome Petrochemical Private Limited (i liquidation)
IBBI: IPA-001/IP-P-02662/22-23/14072

AFA: AA1/140721021300626/108355 valid upto 30.06.2026
cirp.eppl@gmail.com | +91 9836688828

Place: Kolkata
Date: 28 March 2026

Ballot is being i ted in compliance with the above MCA
Circulars. Accordingly, physical copy of the Notice along with the
Postal Ballot Form and pre-paid business reply envelope will not be
senttothe Members.
The Postal Ballot Notice is available on the Company's website i.e.
https://jainmetalgroup.com/, on the websites of the Stock Exchanges
i.e. BSE Limited ('BSE') and National Stock Exchange of India Limited
('NSE') at www.bse om and www.nseindia.com respectively,
and on the website of Kfin Technologies Limited at
Members whose names appear in the Register of Members / List of
Beneficial Owners as on the cut-off date shall be entitled to vote in
relation to the resolution specified in the Notice. The voting rights of the
members shall be in proportion to their shares in the total paid-up equity
share capital of the Company, as on the cut-off date. A person who is not
a member as on cut-off date shall treat this Postal Ballot Notice for
information purpose only.
Members whose e-mail addresses are not registered may register the
same with Kfin Technologies Limited, Registrar & Transfer Agent
('RTA') of the Company / DPs, as the case may be. The procedure to
register e-mail address and the procedure for remote e-voting is
provided in the Notice.
The Board of Directors of the Company (“the Board") have appointed
M/s. BP & Associates, Practicing Company Secretaries, as Scrutinizer
to scrutinize the votes cast through Postal Ballot through remote
e-voting process in a fair and transparent manner.
The remote e-voting period commences from 9:00 A.M. (IST) on
Saturday, March 28, 2026 and ends at 5:00 P.M. (IST) on Sunday,
April 26, 2026. The Scrutinizer will submit the report to the Chairman of
the Company, or any person authorized by him upon completion of the
scrutiny of the votes cast through remote e-voting. Remote e-Voting will
be blocked immediately thereafter and no e-voting will be allowed
beyond the said date and time. The Company has engaged the
services of Kfin Technologies Limited (KFin) for the purpose of
providing remote e-voting facility to its Members. The results of the
Postal Ballot will be announced on or before 5:00 P.M. (IST) on
Tuesday, April 28, 2026.
The said results of the voting conducted by Postal Ballot (through
remote e-voting process) along with the Scrutinizer’s Report would
be intimated to National Stock Exchange of India Limited (‘NSE”) and
BSE Limited (‘BSE") where the Equity Shares of the Company are
listed. Additionally, the results will also be uploaded on the Company’s
website at https:/jainmetalgroup.com and on the website of Kfin
Technologies Limited (KFin). The resolutions, if passed with the
requisite majority through Postal Ballot, shall be deemed to have been
passed, on the last date specified for remote e-voting i.e., Sunday,
April 26,2026.
In case of any queries related to Postal Ballot Notice or in case any
member whose name appears in the Register of MembersiList of
Beneficial Owners as on the cut-off date has not received the Postal
Ballot Notice, he/she may write to cs@jainmetalgroup.com.
By Order of the Board of Directors
For JAIN RESOURCE RECYCLING LIMITED
sdl-
Bibhu Kalyan Rauta
Company Secretary and
Compliance Officer
M. No: A31315

Date: March 26, 2026
Place: Chennai

dorel b Canara Bank-A

TR FOH I A Gowt. of India Undertaking
H

REGIONAL OFFICE : KOLKATA - i
RECOVERY AND LEGAL SECTION
651, Anandapur, Near Monovikash
Kendra, 2nd Floor, Kolkata - 700 107.

E-AUCTION
DATED

05 05.2026

Notice is hereby given to the effect that properties sescribed herein under, ta

e-auction as under :

taken under
of Financial Assets and Enforcement of Security Interest Act, 2002 and Security Interest (Enfarcement) Rules, 2002 will be sold by online through

Offers are invited from the intending purchasers for sale of the under mentioned secured asset on the following terms & conditions.

sl. A) Name and Address A) Liability
No. of the Secured Creditor (plus Interest Due)
B) Date of Demand
B) Name and Address Notice U/s 13(2)

of the Borrower C) Date of Possession

Notice Uls 13(4)

Details of Properties A)Reserve Price

B)EMD

C)Bid Incremental Amount

D) Contact Person Branch
and Regional Office

E) EMD Deposit Account

A) Rs. 9,86,968.51
(Along with further
applicable interest and
charges from
14.11.2025)

1. | A) Canara Bank, Kechuadanga Branch
(1752)

B) Mr. Animesh Biswas,

S/o. Dilip Kumar Biswas,

Mrs. Tamashree Biswas,

Wi/o. Animesh Biswas

Both are at : Vill- Anandpally, PO. - Karimpur,
P:S. - Karimpur, Dist - Nadia, Karimpur, West
Bengal, Pin - 741 152,

Smt. Sabita Saha

Ramkrishna Pally, Karimpur, Nadia, Chapra,
Nadia, West Bengal, Pin - 741 152.

B) 14.11.2025
C) 17.01.2026

All that piece and parcel of property in the
name of Animesh Biswas (Borrower and
Mortgagor).

EMT of All that piece and parcel of Land and
Residential Building constructed thereon lying and
situated under P.S.
Mouza - 88 Uttampur, Khatian No. Sabek
1417, 1302, 987, HAL Khatian No 216, LR Khatian
No. 553/2, comprising of Dag No. RS 468, LR 561
with land of area 1 Decimal and RS Dag No. 950,
LR Dag No. 1009 with Land of Area 4 Decimal.
The Property is butted and bounded by : On
the North : By Land of Mrinal Biswas, On the South:
By Mud Road, On the East : By Land of Pradip
Biswas, On the West : By Land of Dilip Biswas.
(Property under our Constructive Possession)

A) Rs. 25.00 Lakhs.
B) Rs. 2.50 Lakhs

C) Rs. 10,000.00
- Karlmpur, Touzl No. 1 ng'o" D) Contact Person : Branch-in-

Charge, Mob. : 73840 06972 /
83349 99104

E) EMD amount of Rs. 2.50 Lakh
to be deposited by adding the
amount through e-wallet
available in BAANKNET.COM
(https://baanknet.com/) portal.

Date & Time of E-auction : 06.05.202!

- : Terms & Condition:

Last Date of EMD : 05.05.2026 up to 5:00 P.M

sale price as stated above, the deposit made by him shall be forfeited.

outstanding dues are not paid in full.

13. Further details available on Canara Bank website www.canarabank.com

1. The assets will be sold in “as s where is” , “as is what is” and "whatever there Is” condition.

2. The asset will not be sold below the Reserve Price.

3. In case of single bidder, the bidder / purchaser has to bid with an increment.

4. Auction/bidding shall only by “online electronic mode” through the website of the service provider i.e BAANKNET.com (https://baanknet.comi)

5. EMD amount of 10% of the Reserve Price is to be deposited in E-Wallet of M/s. PSB Alliance Private Limited [BAANKNET.com (https://baanknet.com/)]
portal directly or by generating the Challan therein to deposit the EMD through RTGS / NEFT in the account details as mentioned in the said challan on or before
05.05.2026 till 5.00 P.M.

6. The contac detals ofthe serice provider . PSB Aliance P, Ltd, [BAANKNET.com (nitps:ibaanknet.com/l, Contact Nos. 70466 12345 63549 10172
182912 20220 / 98922 19848 | -mail ID : support.

7. The assets can be inspected from 28.04.2026 to 02.05.2026 between 12 Noon to 4.00 PM. ator consulling branch offclals

8. The successful purchaser / highest bidder shall deposit 25% of the sale price (inclusive of EMD already paid), i jon of highest /

and the balanca 75% of the sale proceads wil bo paid witin 15 daye iom the date of confimation of e I the succossful bidder | porchaser fas t pay the

9. All charges for stamp duty and registration charges, any statutory dues / rates/ taxes /
any authority etc. As appiicable shall be borne by the successful bidder / purchaser only.
10. This is also a notice to the borrower and guarantors of the above said loan about holding of auction sale on the above mentioned date, time and venue, if their

11. The borrower / guarantor are hereby notified to pay the sum as mentioned above along with upto date interest and ancillary expenses before the date of eauction,
failing which the property will be auctioned/sold and balances dues, if any with interest and cost.
12.Bank reserves its right to accept / reject any or all of the offers or bid/s so received or cancel the sale without assigning any reason thereof.

fee/ dues/ dues of

expenses/

Date : 27.03.2026 / Place : Kolkata

Authorised Officer / Canara Bank
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® I Sanjay Jana S/O Late
Gorachand Jana R/O of 45
Bikramgarh Jadavpur Kolkata
700032 have changed my
name and shall henceforth
be known as Sanjoy Jana as
declared before the First Class
Judicial Magistrate  Alipore
Court vide affidavit no 2516
dated 21t January 2026.
Sanjay Jana and Sanjoy Jana
both are same and identical
person.
® I Chumki
Chakraborty, ~ dlo  late
Milanendu  Mukherjee and
wio Mr Prabir Ghosh of
Bibirhat East, P.O. & PS.
Chandannagar, Dist. Hooghly,
PIN 712136 (Aadhar no.
623832298254) do  hercby
declare that my maiden name
Chumki Mukherjee (maiden
address- 37E, Suren Sarkar
Road, Beleghata, Kolkata
700010) is recorded in my

Ghosh

Madyamik  Certificate (no.
G195-110, 6662-0142) and
Chumki  Chakraborty s

recorded in my Passport (no.
N1095645).  Vide  affidavit
before Ist class Ld Judicial
Magistrate  at  Hooghly,
Chinsurah (no. 8032, dt 24th
March, 2026) 1 state that
Chumki Ghosh Chakraborty,
Chumki ~ Mukherjee  and
Chumki Chakraborty are the
same and one identical person.
® T AMINA KHATUN,
W/O - MD SAMIM MOLLA,
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REGULATORY COMMISSION
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